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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 610/2024

In the matter of:-

News Item titled "two killed 25 hurt as boiler explodes in Sonepat factory appearing
in The Hindustan Times dated 17.05.2024

RESPONSE ON BEHALF OF RESPONDENT NO. 2 CENTRAL POLLUTION

CONTROL BOARD (CPCB)

1. That the Hon’ble NGT vide order dated 20.05.2024 has impleaded Central

Pollution Control Board (hereinafter referred to as "CPCB") as Respondent No.2

and issued notice to the respondent CPCB for filing the response in the instant

matter. Thereby, the reply is made in succeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and control of Pollution) Act, 1974. It performs the functions under

The Water (Prevention and control of Pollution) Act, 1974, The Air (Prevention

and control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

3. That in compliance of the aforesaid order of the Hon'ble NGT, the answering

respondent vide letter dated 13.06.2024 requested Haryana State Pollution

Control Board (hereinafter referred to as "HSPCB") to provide the preliminary

report of the incident and Action Taken Report, if any in the subject matter. A

copy of the letter is annexed herein and marked as Annexure-l.

4. That, in compliance of the aforesaid letter issued by the answering respondent

herein, the site/unit in question namely M/s Shree Ganesh Industries. Piau

Maniyari, Narela Road, Kundli, Sonipat was inspected by the HSPCB officials

on 29.07.2024. It was reported by HSPCB that the unit is lying in abandoned
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condition since the accident i.e. 15.05.2024. A copy of Preliminary report of the

inspection carried out by HSPCB dated 29.08.2024 is annexed as Annexure-II.

5. The following facts are placed for kind consideration of the Hon’ble Tribunal

based on the Preliminary report received from Haryana SPCB:

i. It was reported that the accident occurred at the industry namely

M/s Shree Ganesh Industries (hereinafter referred to as “Unit’').

Piau Mani)’ari. Narela Road. Kun(iII. Sonipat on 15.05.2024 at

around 11 :30 PM due to sudden explosion in pressure vessels of

02 TPH Boiler installed in the tTnit. Due to the incident. 06

workers died. out of which 03 workers died on the spot and

remaining 03 workers died during treatment in the hospital. 11

people living in the adjoining rental building also got injuries.

During inspection by the HSPCB officials. the Unit was found to

be in abandoned condition and not in a position to resume its

operatIons .

The IJnit is covered under Orange category of industries and

obtained Consent to Operate (hereinafter referred to as ''CTO")

from the HSPCB vi de no.

HSPCB/Consent/:2847423SONCT03 1 703506 dated 11.01 .2023

with validity up to 3 1 .03.2027. A copy of the CTO is attached with

the Preliminary report of HSPC13 (Annexure-IT) as Annexure-

Rl.

The T_Init was involved in manufacturing ofCatechu (katha). The

manufacturing process of the Catechu (katha) does not involve use

of anv hazardous substances/chemicals

ii.
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6. That the Deputy Director, Industrial Safety and Health, Sonipat has also

conducted a preliminary enquiry of the accident under the Factory Act, 1948. A

copy of the preliminary enquiry report dated 03.06.2024 addressed to the Chief

Inspector of Factories, Haryana is attached with the Preliminary report of

HSPCB (Annexure-II) as Annexure-R2.

7. That in connection with the accident, an FIR has been lodged in Police Station

Kundli on 16.05.2024 by the son of a deceased person. A copy of the FIR is

attached with the Preliminary report of HSPCB (Annexure-11) as Annexure-

R3

8. That with regard to Compensation. Assistant Labour Commissioner, Circle-2,

Sonipat submitted report dated 06.06.2024 to the Deputy Commissioner, Sonipat

that a compensation of Rs. 20 lakh each has been disbursed to the family

members of all 06 deceased victims. A copy of the report dated 06.06.2024 along

with the affidavits submitted by the dependents of deceased peoples in lieu of

the receiving of compensation is attached with the Preliminary report of HSPCB

(Annexure-II) as Annexure-R4.

9. That, the answering respondent herein craves leave of the Hon’ble Tribunal to

file additional reply, in future, if required.

10. That, in view of the submissions made in preceding paragraphs, the answering

respondent i.e CPCB shall abide by the orders / directions passed by the Hon’ble

Tribunal in the instant matter. , , Lal,
/4w6'V

( JAnamika Sagar)
Scientist 'E’

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH. NEW DELHI

Original Application No. 610/2024

In the matter of:-

New-s Ttem titled "t\vo killed :5 hurt as boiler explodes in Sonepat factory appearing
in The Hindustan Times dated 17.05.2024

AFFIDAVIT

I. Anamika S;agar. working as Scientist '[' in Central Pollution Control Board. Parivesh

Bhawan. East /\dun Nagar. Delhi. the Respondent No. 2 in the above matter. do hereby

solemnIY affirm. declare on oath and state as under: -

1. That I. the deponent herein is authorized representative to represent the

Respondent CPCB in the present case. and as such, well conversant with the

facts and circumstances of the present case on the basis of the information

derived from the official records, and hence. competent and authorized to verify.

sign and swear this affidavit on behalf of the Respondent CPGB.

2. That the accompanying reply may he read part and parcel of the present affidavit.

3. That the accompan\'ing reFl)- ha' been drafted and filed under my instructions

and authorit\' the contents therenf are true and correct on the basis of the record

maintained during ordinar\- course nf business of CPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity. \ \
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VERIFICATION

v„in,d ,t N,w D,lhi ,. thi, d,y ,fO 2 Sq022@At the contents of the above reply

are correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

EPONENT

a
aAL. Chaudhab

$' 1 N.C .T. of Delhi
Regcl- No. 1513
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Item No.20         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

Original Application No. 610/2024 
 

 
News Item titled "two killed 25 hurt as boiler explodes in Sonepat factory" 
appearing in The Hindustan Times dated 17.05.2024 

 
 
Date of hearing: 20.05.2024 

 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

  HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
  

 

 
ORDER 

 
 

1. This original application is registered suo moto on the basis of the 

news item titled “two killed 25 hurt as boiler explodes in Sonepat factory" 

appearing in The Hindustan Times dated 17.05.2024.  

 

2. News item relates to an explosion of a boiler at a factory in Kundli 

town of Sonepat, Haryana, resulting in the death of two people and 

injuring 25 others. As per the news item, intensity of the blast was so 

strong than the adjoining building was also damaged. 

 

 
 

 

3. News item does not disclose if any compensation has been paid to 

the family members of the deceased victims of explosion. Tribunal in OA 

No.02/2022: In re: News item published in India Today dated 26.12.2021 

titled “7 dead in boiler explosion at noodle factory in Bihar’s 

Muzaffarpur, probe ordered” dated 22.04.2022 has directed payment of 

compensation in a case where victim had died in a boiler blast.  

 

 

 
 

 

 

Annexure-I
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4. Power of the Tribunal to take up the matter in suo-moto exercise of 

power has been recognized by the Hon’ble Supreme Court in the matter of 

“Municipal Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” 

reported in 2021 SCC Online SC 897.   

 

5. Original application raises substantial issue relating to handling of 

Hazardous Substance, thus violating the Public Liability Insurance Act, 

1991 and the Environment Protection Act, 1986.  

 

6. Hence, we implead the following as respondents in the matter: 

 

(i) Haryana State Pollution Control Board, C-11, Sector-6, 

Panchkula, Haryana-134109; 

(ii) Central Pollution Control Board, Parivesh Bhawan, East 

Arjun Nagar, Delhi-110032; 

(iii) Deputy Commissioner, Sonepat, Gohona Road, Mini 

Secretariat near Ashok Vihar, Sonipat, Haryana. 

 

 

7.  Let Notice be issued to Respondents for filing the response at least 

one week before the next date of hearing. 

 

8. List on 04.09.2024. 

 

 
 

 
Prakash Shrivastava, CP 

 
 

 
Arun Kumar Tyagi, JM 

 

 
 
 

Dr. A. Senthil Vel, EM 
May 20, 2024 
Original Application No. 610/2024 

JG. 
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CENTRAL POLLUTION CONTROL BOARD
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOW. OF INDIA

'='"-13011/139/2024-LAW-HO-CPCB-HO \Iq\
Fo

13 June, 2024

The Member Secretary

Haryana State Pollution Control Board

C-11, Sector-6,
Panchkula- 134109

Haryana

Subject: Hon'ble NGT (PB) Order dated 20.05.2024 in OA No. 610/2024, News Item titled
”two killed 25 hurt as boiler explodes in Sonepat factory" appearing in The
Hindustan Times dated 17.05.2024 - reg.

IS lr,

This has reference to the Hon’ble NGT (PB) Order dated 20.05.2024 in OA No.

610/2024, News Item titled "two killed 25 hurt as boiler explodes in Sonepat factory’' appearing
in The Hindustan Times dated 17.05.2024. The Hon’ble NGT vide aforesaid order directed all the

respondents ie. CPCB, HSPCB and DC-Sonipat for filing the response at least one week before
the next date of hearing. Matter is listed for hearing on 04.09.2024. A copy of Order dated

20.05.2024 is enclosed for ready reference.

In view of the above, it is requested to provide the preliminary report of the incident
and action taken, if any, latest by 17.03.2024, so that response of CPCB can be filed before the
Hon'ble N(iT.

Yours faithfully

AT.aV
frJ,€£amika Sagar)

Additional DirectoF& Div. Head, IPC-V
]:ncl.: As above

Copy to:

The Regional Director (Chandigarh)
Central Pollution Control Board
Second Floor, BSNL
Telephone Exchange,
Sector-49,

Chandigarh – 160047

With request to follow-up the matter
with Haryana SPCB early preliminary
report of the incident and action taken,
if any, pls

WIT, hmt–110032

b%_;;:B:’3=;!:A:/N==::::=-,IJ=£lpb,.,i,.i„
’~:::”-Dk€j'T&-$(

M:?.. V=.q.
fa

_ f>arivesh Bhawan, East Arjun Nagar, New Delhi - 110032

Annexure-II
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HARYANA STATE POLLUTION CONTROL BOARD 
Plot No. 1, Sector-15, Part-II, Sonipat  

Ph. - 0130-2236119, E-mail ID: - hspcbrosr@gmail.com 

 

-------------------------------------------------------------------------------- 
No. HSPCB/SR/2024/ 1179                                    Dated : 29.08.2024 
 
To  
 Additional Director & Div. Head, 
 IPC-V, Central Pollution Control Board, 
 Parivesh Bhawan, East Arjun Nagar,  
 New Delhi-110032. 
 

Sub. Hon’ble NGT (PB) Order dated 20.05.2024  in OA No. 610/2024, News Item titled “ two 

 killed 25 hurt as boiler explodes in Sonipat factory” appearing in The Hindustan Times 

 dated 17.05.2024-reg.     

Ref. Your letter No. CM-13011/139/2024-LAW-HO-CPCB-HO dated 13.06.2024. 

 In compliance of the above said orders of Hon’ble NGT, the  industry in question namely M/s 

Shee Ganesh Industries, Piau Maniyari, Narela Road, Kundli , Sonipat was inspected by HSPCB officers 

on 29.07.2024 and it was found that the unit is lying in abandoned condition since accident i.e. 

15.05.2024 .Whereas the accident mentioned in the OA was occurred in the industry M/s Shee Ganesh 

Industries, Piau Maniyari, Narela Road, Kundli , Sonipat on 15.05.2024 at around 11:30 P.M due to 

sudden explosion in pressure vessels of the 02 TPH Boiler installed in the factory. The said industry was 

involved in manufacturing of Catechu (katha). The industry was  covered under Orange category of the 

industries and obtained Consent to Operate from the Board vide no. 

HSPCB/Consent/:2847423SONCTO31703506 dated 11.01.2023 for the period 11.01.2023 to 

31.03.2027, copy of which is attached as Annexure-R1. The manufacturing process of the Catechu 

(katha) does not involve any use of hazardous substance in the process and the brief of the 

manufacturing process is as below:- 
 

1.  Cutting :- The heartwood of the khair tree, also known as Acacia catechu, is cut into small 

 chips. The tree is common in India, especially in drier and deciduous regions.  
 

2.  Boiling:- The chips are boiled in earthen pitchers by use of Steam, and the concentrate is 

 then allowed to cool and crystallize.  
 

3.  Stripping :- The logs are manually stripped to remove sapwood.  

4.  Evaluation :-The quality of the katha is determined by its texture, paste value, and  smell.  
 

 The process can take up to 45 days. Katha is used in medicines and as a mouth freshener, often 

with betel quid or pan masala.   
 

 The above said industry was inspected by HSPCB on 29.07.2024 and it was found that the unit is 

lying in abandoned condition and not in the position to start its operation. 
 

 Further it is submitted that the Deputy Director, Industrial Safety and Health, Sonipat has also 

conducted a details enquiry of the accident and the copy of the accidental enquiry report dated 

03.06.2024 is attached as Annexure-R2. The brief details of the outcome of the enquiry is as below:- 
 

Name & Address of Industry: M/s Shree Ganesh Enterprises, Rattan Colony, Piau Maniyari, Kundli, Distt. 

Sonipat  
 

Annexure-III
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2. Name of Factory Manager / Occupier: Sh. Sushil Bansal R/o Delhi. 
 

3. Names and details of the Deceased:  

Sr. 
No.  

Name  Father’s Name  Address  Age  
(approx)  

Date of death  

1.  Sh. Brijeh  Sh. Surender  VPO Bhikhampur, Distt. 
Champaran (Bihar)  

27 Years 15.05.2024  

2.  Sh. Gulabi Kurmi  Sh. Hira Kurmi  VPO Ahirauliya Distt. 
Champaran (Bihar)  

45 Years 15.05.2024  

3.  Sh. Sukhdev 
Pandit  

Sh. Shankar 
Pandit  

VPO Moth Lohiyar  
Distt. Champaran (Bihar)  

55 Years 15.05.2024  

4.  Sh. Ramesh  Sh. Pyare Lal  VPO Dhardhaniya Distt. 
Lakhimpur Khiri (U.P.)  

47 Years 18.05.2024  

5.  Sh. Dinesh 
Paswan  

Sh. Jeevan 
Paswan  

VPO Banora Distt. West 
Champaran (Bihar)  

45 Years 19.05.2024  

6.  Sh. Pardeep  Sh. Satya 
Narayan  

VPO Banora Distt. West 
Champaran (Bihar)  

30 Years 19.05.2024  

 
 Due to this incident, the above 06 workers have also got burn injuries, three workers died on the 

spot and three workers died in the hospital during treatment. The cause of their deaths is due to burn 

injuries and their complications. Also 11 people living in the adjoining rental building also got injuries and 

after taking first aid treatment, they have shifted to other places from the rental buildings. After duly 

considering all the facts and circumstances of the incident’s site and photographs taken from the incident 

site and its surrounding, it has been concluded that the accident has occurred due to failure of the safety 

valve of the pressure vessels. Where as a FIR has also been lodged in the Police Station, Kundli copy of 

which is attached as Annexure-R3. 

 
 As per the report dated 06.06.2024 submitted by Assistant Labour Commissioner, Circle-2, 

Sonipat to the Deputy Commissioner, Sonipat it has been informed that all the 06 no of deceased 

peoples dependents have got the compensation of Amount Rs. 20 Lakhs each from the industry. The 

copy of the report dated 06.06.2024 along with the affidavits submitted by the dependents of deceased 

peoples in lieu of the receiving of compensation amount are attached as Annexure-R4.  
 

 Submitted for your kind information and further necessary action, please. 

 
  

Regional Officer, 
Sonipat Region. 

 
Endst. No. HSPCB/SR/2024/1180     Dated: 29.08.2024. 
 
 A copy of the above is forwarded to the Member Secretary, Haryana State Pollution Control 
Board, Panchkula for information, please. 
 
 
 

Regional Officer, 
Sonipat Region. 

PARDEE
P SINGH

Digitally signed 
by PARDEEP 
SINGH 
Date: 2024.08.29 
14:32:59 +05'30'

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2024.08.29 
14:33:28 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :SHREE GANESH INDUSTRIES
                PIAU MANIYARI, NARELA ROAD, KUNDLI

                                                                                    
Subject: Grant of consent to operate to M/s SHREE GANESH INDUSTRIES.
              Please refer to your application no. 31703506 received on dated 2022-12-30 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
SHREE GANESH INDUSTRIES is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 2847423SONCTO31703506 Dated:11/01/2023

Consent Under  BOTH

Period of consent  11/01/2023 - 31/03/2027

Industry Type  Units having boiler with and above 2 ton/hr steam generation capacity

Category  ORANGE

Investment(In Lakh)  49.650002

Total Land Area(Sq.
meter)

 2574.0

Total Builtup Area(Sq.
meter)

 1278.0

Quantity of effluent

1.	Trade  0.5 KL/Day

2.	Domestic  0.4 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  ETP

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. O&G 10 mg/l

5. pH  5.5-9.0

Number of stacks  2

Height of stack

1. Stack to Boiler 10 Meter

11
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 

2. Stack to DG set 62
KVA

1.8 METER

Emission parameters

1. NA

Product Details

1. KATHA 0.8 Metric Tonnes/day

2. KUTCH 0.8 Metric Tonnes/day

Capacity of boiler

1. Boiler  Ton/hr

Type of Furnace

1. na

Type of Fuel

1. Diesel 0.05 KL/day

2. Biomass 1 Metric Tonnes/Day

Raw Material Details

KHAIR WOOD 8000 Kg/Day
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9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit will run and maintain it’s STP/ETP/APCM regularly and properly, will provide
separate energy meter on their STP/ETP/APCM and maintain the Log Book for energy
consumption of STP/ETP/APCM and chemicals used daily for the STP/ETP. 2. That the unit
shall keep all the parameters within the prescribed limits and shall comply with all the Norms
and Rules as prescribed in the Act 3.That the unit will adopt cleaner technology thereby
reducing pollution load. 4. That the unit will provide inter locking arrangement of DG set with
STP/ETP/APCM and shall have separate D.G. set to ensure regular and effective running of
pollution control devices. 5. That the unit will not discharge any untreated effluent inside and
outside its premises. 6.Unit will provide separate flow meter at Inlet/ Outlet of STP/ETP for
which separate log book will be maintained if required. 7. That the unit will not add any air
polluting process/ machinery and also not to add any process which increases the water
pollution load. 8. That the unit will comply with all the provisions of Hazardous Waste Rules
and submit return under HWM Rules on yearly basis. 9. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land. 10. Unit will apply for
consent to operate for further period 90 days before expiry of this consent otherwise penalty
will be imposed as per policy. 11. Unit will submit compliance report of general & specific
conditions mentioned in CTO alongwith fresh analysis report within 03 months. 12. Unit will
install Emission control measures on DG set of capacity more than 500 KVA having minimum
specified PM capturing efficiency of atleast 70% approved by CPCB recognized labs or shift to
gas based generator in compliance of HSPCB office order no. 4230-44 dated 25.06.2020. 13.
Unit will deposit any balance CTE/CTO fee, if found at any stage and time.

VIRENDER 
SINGH PUNIA

Digitally signed by VIRENDER 
SINGH PUNIA 
Date: 2023.01.11 22:11:41 
+05'30' 13
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Regional Officer, Sonipat

Haryana State Pollution Control Board.
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From 
 
  Deputy Director, 
  Industrial Safety and Health, 
  Sonipat 

To 
 
  The Chief Inspector of Factories 
  Haryana, Chandigarh. 

 
  No.DD/SNP/2024/150    Dated :-  03.06.2024 
 
Subject Enquiry report of accident in M/s Shree Ganesh Enterprises, Rattan Colony, 

Piou Maniyari, Kundli, Distt. Sonipat  Haryana.                              
 
  Kindly refer to the subject cited above. 
   
                  Please find enclosed the accident enquiry report of M/s Shree Ganesh 

Enterprises, Rattan Colony, Piou Maniyari, Kundli, Distt. Sonipat Haryana conducted by the 
undersigned.                             .                              
                      
                   Submitted for your information and further necessary action, please.  

             
Encl. / As above. 
      
        

                                                                                                  Deputy Director, 
                               Industrial Safety and Health, 
                                       Sonipat. 
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Preliminary enquiry report under Factory Act-1948 
by Deputy Director, Industrial Safety & Health, Sonipat. 

 
1.  Name & Address of Factory            :M/s Shree Ganesh Enterprises, Rattan     

Colony, Piou Maniyar, Kundli, Distt. Sonipat    

 
2.        Name of Factory Manager / Occupier    :   Sh. Sushil Bansal R/o Delhi   
 
3. Names and details of the Deceased :   

 
Sr. 
No. 

Name Father’s Name Address Age 
(approx)  

Date of 
death 

1. Sh. Brijeh Sh. Surender VPO Bhikhampur, Distt. 
Champaran (Bihar) 

27 Years 15.05.2024 

2. Sh. Gulabi Kurmi Sh. Hira Kurmi VPO Ahirauliya Distt. 
Champaran (Bihar) 

45 Years 15.05.2024 

3. Sh. Sukhdev Pandit Sh. Shankar Pandit VPO Moth Lohiyar 
Distt. Champaran (Bihar) 

55 Years 15.05.2024 

4.  Sh. Ramesh Sh. Pyare Lal VPO Dhardhaniya Distt. 
Lakhimpur Khiri (U.P.) 

47 Years 18.05.2024 

5. Sh. Dinesh Paswan Sh. Jeevan Paswan VPO Banora Distt. West 
Champaran (Bihar) 

45 Years 19.05.2024 

6. Sh. Pardeep Sh. Satya Narayan VPO Banora Distt. West 
Champaran (Bihar) 

30 Years 19.05.2024 

     

4.    Date of Accident    :   15th May, 2024 at around 11:30  PM 
 
 Description of accident:- 
 
 On receipt of information through Social Media, the undersigned visited the accidental 

site and after visiting the site of accident, the undersigned came to know that at around 

11:30 P.M on 15.05.2024, a major fire has broken out in Shree Ganesh Enterprises, Rattan 

Colony, Village Piau Maniari, Kundli,Sonipat due to sudden explosion in pressure vessels 

installed near Boiler Section of the factory. As per departmental record, this factory was 

running without license and registration under Factory Act. No official record regarding 

workers is available with the Department and this factory was involved in manufacturing of 

Catechu (katha) and chewing lime with 150HP also as per ESIC record, 03 workers are 

registered with ESIC (details attached). Due to this incident, the above 06 workers have also 

got burn injuries, three workers died on the spot and three workers died in the hospital 

during treatment. The cause of their deaths is due to burn injuries and their complications. 

Also 11 people living in the adjoining rental building also got injuries and after taking first aid 

treatment, they have shifted to other places from the rental buildings.  Now, they are safe 

and sound.  At present no factory employee and occupier is available in the factory and 

16

19



mobile number of the occupier is not responding.  Therefore, statement of the factory 

occupier cannot be obtained.  Photographs of the accident site and a copy of the FIR lodged 

in the Police Station, Kundli is enclosed. 

     After duly considering all the facts and circumstances of the incident’s site and 

photographs taken from the incident site and its surrounding, it can be affirmably concluded 

that the accident has occurred due to failure of the safety valve of the pressure vessels.  

 The following violations of the Factories Act, 1948 and Rules framed thereunder 

contributed to the occurrence of the accident: -  

1. The Occupier failed to make arrangements which are safe and to ensure the absence 

of risk to safety & health of the workers. 

Violation Section 7 A (2) (b). 

2. The Occupier failed to provide the workplace, where accident occurred, in a condition 

that is safe and without risks to safety & health of the workers where the injured workers 

were working. 

Violation Section 7 A (2) (d). 

3. The machinery /pressure vessels installed in the factory not equipped with proper 

safety arrangements like safety valves etc which is an unsafe method of work. Therefore, 

this process and work was not carried out in such a manner to prevent risk of life and bodily 

injury. 

Violation Rule 66 –C. 

4.        Form No. 18 was not sent to the authorities within prescribed time limit. 

   Violation - Section 88 and Rule 103 of P.F.R., 1952. 

5.        The factory was running without approval of factory building plan, factory license and 

registration under Factory Act. 

Violation Section 6. 

 

 

 
 

Deputy Director, 

Industrial Safety and Health,  
Sonipat. 
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Photograph of accidental site 
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I.I.F.-I 
ए�ी�Ǚ त जȡȱच फȡम[-I)

Haryana Police 
हरियȡणȡ पुलिस)

1. P.S. 
थȡनȡ): KUNDLI

FIR No. 
Ĥ.सǗ.रि. सं.): 0294 Date and Time of FIR  
Ĥ.सǗ.रि. �ी Ǒ�नȡं� kि समय): 
16/05/2024 23:13 hrs

District 
जजिȡ): SONIPAT Year 
�ष[): 2024

2. S.No. 
Đ.सं.) Acts 
अलिलनयम) Sections 
िȡिȡ
एȱ))
1 IPC 1860 304

2 IPC 1860 34

3 IPC 1860 427

FIRST INFORMATION REPORT
     (Under Section 154 Cr.P.C.)

       Ĥथम सǗचनȡ रिपȪट[
 
िȡिȡ 154 �ंड ĤǑĐयȡ सǑहंतȡ �ȯ  तहत)

3. (a) Occurrence of offence 
अपिȡि �ी 
घटनȡ):

(b) Information received at P.S. 
थȡनȡ जहȡं सǗचनȡ ĤȡƯ 
हुई):

Date 
Ǒ�नȡं�): 16/05/2024 Time 
समय): 23:00 
hrs

(c) General Diary Reference 
िȪजनȡमचȡ 
सं�भ[): 

Date and Time 


Ǒ�नȡं� kि समय): 
16/05/2024 23:13 
hrs

Entry No. 
Ĥǒ�ǒƴ सं.):  033

Day 
Ǒ�न): Thursday Date from 
Ǒ�नȡं� सȯ): 
16/05/2024

Date To 
Ǒ�नȡं� त�): 
16/05/2024

Time Period 
समय अ�लि):  Pahar 
1

Time From 
समय सȯ): 00:00 
hrs

Time To 
समय त�): 
00:00 hrs

1

4. Type of Information 
सǗचनȡ �ȡ Ĥ�ȡि): Written

5.

Beat No. 
बीट सं.): 

(c) In case, outside the limit of this Police Station, then  Name of P.S. 
यǑ� थȡनȡ सीमȡ �ȯ  बȡहि है तȪ थȡनȡ 
�ȡ नȡम): 
  

1. (a) Direction and distance from P.S. 
थȡनȡ सȯ �Ǘिी kि Ǒ�शȡ): EAST, 3 Km(s)

(b) Address 
पतȡ): SHRI GANESH KATTHA COMPANY,KUNDLI

District (State) 
जजिȡ 
िȡÏय)):  
6.

(a)

(b) Father's Name 
ǒपतȡ�ȡ नȡम): SUKHDEV PANDIT

(c) Date/Year of Birth 
जÛम लतलथ / �ष[): 2000 (d)  Nationality 
िȡƶीयतȡ): INDIA

(e) UID No. 
यǗआईडी सं.): 
(f)

Passport No. 
पȡसपȪट[ सं.): 

Place of Occurrence 


घटनȡèथि): 

Complainant / Informant 
लश�ȡयत�तȡ[ / सǗचनȡ�तȡ[):
Name 
नȡम): CHANDAN KUMAR   
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I.I.F.-I 
ए�ी�Ǚ त जȡȱच फȡम[-I)

Haryana Police 
हरियȡणȡ पुलिस)

S. No. 


Đ.सं.)
Propertty Category 
सàपǒƣ 
Įȯणी)

Property Type 


सàपǒƣ �ȯ  Ĥ�ȡि)
Description  
ǒ��िण) Value(In Rs/-) 


मǗãय 
ǽ मɅ))

9.

8. Reasons for delay in reporting by the complainant / informant 
लश�ȡयत�तȡ[ / सǗचनȡ�तȡ[ Ʈȡिȡ रिपȪट[ �ȯिी सȯ �ज[ 
�िȡनȯ �ȯ  �ȡिण):

Place of Issue 
जȡिी �िनȯ �ȡ èथȡन): 

(h) Occupation 
åय�सȡय): 

Date of Issue 
जȡिी �िनȯ �ी Ǒ�नȡं�): 

(i) Address 


पतȡ):

(j)

S.No. 
Đ.सं.) Address Type 
पतȡ �ȡ Ĥ�ȡि) Address 
पतȡ)
1

Present Address
HAAL-OCHANDI BORDER DELHI, MOT LOHIYAR 
AHIRLOLI BIHAR, HARSIDDHI, MOTHIHARI, BIHAR, 
INDIA

2
Permanent Address

HAAL-OCHANDI BORDER DELHI, MOT LOHIYAR 
AHIRLOLI BIHAR, HARSIDDHI, MOTHIHARI, BIHAR, 
INDIA

7. Details of known / suspected / unknown accused with full particulars 
£ȡत / संǑ�Êि / अ£ȡत अलभयुƠ �ȡ पǗिȯ ǒ��िण सǑहत 
�ण[न):
 

S. No. 


Đ.सं.) 
Name 
नȡम) Alias 
उपनȡम) Relative's Name 


रिæतȯ�ȡि �ȡ नȡम)
Present Address(�त[मȡन पतȡ)

1 SURESH BANSAL   1. NOT 
APPLICABLE,KUNDLI,SONIPAT,
HARYANA,INDIA

2 SUSHIL BANSAL   1. NOT 
APPLICABLE,KUNDLI,SONIPAT,
HARYANA,INDIA

3 AKSAT GUPTA   1. NOT 
APPLICABLE,KUNDLI,SONIPAT,
HARYANA,INDIA

4 SANDEEP 
THEKADAR AND 1 
OTHER   

1. NOT 
APPLICABLE,KUNDLI,SONIPAT,
HARYANA,INDIA

(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN) 
पहचȡन ǒ��िण 
िȡशन 
�ȡड[ ,मत�ȡतȡ �ȡड[ ,पȡसपȪट[, यǗआईडी सं., Ĝȡइǒ�ं� िȡइसɅस, पैन �ȡड[))

S. No. 
Đ.सं.) ID Type 
पहचȡन पğ �ȡ Ĥ�ȡि) ID Number 
पहचȡन संÉयȡ)

Phone number 
�Ǘिभȡष सं.): Mobile 
मȪबȡइि सं.): 91-9262785054

10. Total value of property (In Rs/-) 
सàपǒƣ �ȡ �ुि मǗãय
ǽ मɅ)): 

11. Inquest Report / U.D. case No., if any 
मǙ×यु समी¢ȡ रिपȪट[ / यǗLडीLĤ�िण सं., यǑ� �Ȫई 
हȪ): 
S. No. 


Đ.सं.)
UIDB Number 
यǗLडीLĤ�िण सं.)

Particulars of properties of interest 
संबजÛित सàपǒƣ �ȡ ǒ��िण):
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I.I.F.-I 
ए�ी�Ǚ त जȡȱच फȡम[-I)

Haryana Police 
हरियȡणȡ पुलिस)

12. First Information contents 
Ĥथम सǗचनȡ तØय):

सȯ�ȡ मȯ Įीमȡन SHO सȡहब थȡनȡ �ुÖडिी Įीमȡन जी लन�ȯ�न यह है Ǒ� म ैचÛ�न �ुमȡि S/O स�ु�ȯ� पजÖडत लन�ȡसी 
मȪठ िȪǑहयȡि अǑहिटȪिी थȡनȡ हिलसलि जजिȡ मȪतीहȡिी ǒबहȡि हȡि Ǒ�िȡयȯ�ȡि kचÛ�ी बȪड[ि नजǑ�� िȡम मजÛ�ि 
Ǒ�ãिी मȯ िहतȡ हǗȱ @ मȯिȡ ǒपतȡ जी Įी �णȯश �थȡ �àपनी �ुÖडिी मȯ नȫ�िी �ितȡ थȡ जȪ मȯिȡ ǒपतȡ जी सबुह 8 बजȯ 
सȯ शȡम 8 बजȯ त� डयǗटी �ितȡ थȡ kि मȯिȯ ǒपतȡजी �ȯ  सȡथ बǙजȯश � �ुिȡब �ुमȸ जȪ ǒबहिȡ �ȯ  िहनȯ �ȡिȯ है जȪ 
सȡथ नȫ�िी �ितȡ थȡ �ि Ǒ�नȡं� 15-05-24 �Ȫ शȡम मȯिȯ ǒपतȡजी नȯ बतȡयȡ �ी आज िȡत �ी भी नȫ�िी �िनी 
पडȯ�ी बȪिȡ नही तȪ तझुȯ नȫ�िी सȯ लन�ȡिȯ�ȯ मȯिȯ पȡपȡ नȯ बतȡयȡ �ी �àपनी मȯ ए� मशीन सही ढ�ं सȯ �ȡम नही �ि 
िही है kि Ǒ�सी भी समय �ुछ भी हȪ स�तȡ है @ बȡि बȡि लश�ȡयत �िनȯ पि भी मशीन �Ȫ Ǒठ� नही �ि�ȡ िहȯ है 
@ kि �बȡ� �ȯ�ि �ȡम �ि�ȡ िहȯ है @ kि Ǒ�सी भी समय �ैस रिसȡ� हȪ�ि आ� ि� स�ती है यह सब लस�ȡयत 
�िनȯ �ȯ  बȡ� भी Ǒ�सी Įलम� �ी ए� नही सनुतȯ है @ मȯिȯ �Ȫ सबुह पतȡ चिȡ तȪ म ै�àपनी मȯ �ुÖडिी आयȡ जȪ 
मझुȯ पतȡ चिȡ Ǒ� िȡत मȯ �àपनी मȯ �ैस रिसȡ� � ǒ�शȡफȪट हȪनȯ �ȯ  �ȡिण आ� ि�नȯ �ȯ  �ȡिण बǙजȯश ,�ुिȡब �ुमȸ 
�ी मȫत हȪ �ई kि मȯिȯ पȡपȡ �àपनी �ȯ  मिबȯ �ȯ  अÛ�ि ही �बȯ हȪ स�तȯ है जजस�ȡ मȪ0न0 7320869768 बÛ� आ 
िहȡ है इन हȡ�सȯ मȯ आस पȡस िहनȯ �ȡिȯ åयǑ�तयȪ � �ȡम �िनȯ �ȡिȯ åयǑ�त भी घȡयि हȪ �यȯ @ kि �àपनीयȪ � 
म�ȡनȪ मȯ भी �ȡफी न�ुसȡन हुआ है @ यह हȡ�सȡ �àपनी �ȯ  मȡलि� सिुȯश बसंि ,सशुीि बसंि ,अ¢त �ुƯȡ ,ठȯ�ȯ �ȡि 
सÛ�ीप � �àपनी �ȯ  मनȯजि �ी �जह सȯ हुआ है जजसमȯ �Ȫ िȪ�Ȫ �ी जȡन �ई है @ � मȯिȯ पȡपȡ मिबȯ �ȯ  नीचȯ �बȯ 
हुए है @ जजस�ी तिȡश �ी जȡयȯ तथȡ अÛय 20/25 åयǑ�त घȡयि हुए है मȯिȡ पȡपȡ �िीब 10 सȡि सȯ नȫ�िी �ितȡ 
आ िहȡ थȡ @ हम तीन बहन � �Ȫ भȡई है @ जȪ सभी अनमिैीड है @ हमȡिȡ पȡपȡ �ȯ  अिȡ�ȡ �ुलनयȡ मȯ �Ȫई नही है मȯिȯ 
पȡपȡ �Ȫ ढुढȡ जȡ�ȯ  kि �àपनी �ȯ  उपिȪƠ िȪ�Ȫ �ȯ  ज�िȡफ �ȡननुी �ȡय[�ȡही �ी जȡ�ȯ @ �àपनी �ȯ  मȡलि�Ȫ � 
ठȯ�ȯ �ȡि � अÛय �Ȫ पतȡ हȪतȯ हुए जȡन �Ȫ जȡनबझु�ि जȪज�म मȯ डȡिȡ है मȯिȯ सȡथ Ûयȡय Ǒ�यȡ जȡ�ȯ @ आप�ी अलत 
�Ǚ Üयȡ हȪ�ी @ SD-चÛ�न �ुमȡि Ĥȡथȸ चÛ�न �ुमȡि S/O स�ु�ȯ� पजÖडत R/O मȪठ िȪǑहयȡि अहीिटȪिी थȡनȡ हिसीलि 
जजिȡ मȪतीहȡिी ǒबहȡि मȪ0 9262785054  Ǒ�0 16.5.24 �Ȫ सचुनȡ ĤȡƯ हुई Ǒ� �Ǒहयȡ �ȡिȪनी �ुÖडिी �ȯ  पȡस 
�Øथȡ फैÈĚी मȯ ǒ�èफȪट हुआ है @ I/O भȯजȯ जजस सचुनȡ पि मन ASI मय HC ǒ��ȡस 1750 मय �ȡडी सि�ȡिी चȡि� 
SPO ĤमȪ� �ȯ  मȫ�ȡ पि पहुचȡ जहȡȱ पि मȫ�ȡ पि फȡयि ǒĦ�ȯड �Ȫ बिुȡयȡ �यȡ तथȡ मȫ�ȡ पि मȫज�ु åयǑ�तयȪ �ी 
म�� सȯ मिबȯ �ȯ  लनचȯ सȯ मǙत� बǙजȯश S/O सिुȯÛġ ,�ुिȡब �ुमȸ S/O Ǒहिȡ �ुमȸ �ी नȡश लन�ȡि�ि डैड हȡउस GH SPT 

भȯजी �ई � मǙत� � घȡयिȪ �ȯ  �ȡिसȡन बȡिȯ पतȡजȪही �ी �ई तथȡ न�ि हèपतȡि सȯ 10, RHCH निȯिȡ सȯ 11 
MLR’S ĤȡƯ �ी �ई GH SPT सȯ �Ȫ ĦȪ डैड ǾÈ�ȡ हȡलसि Ǒ�ए �ए जȪ मन ASI घȡयिȪ �ी पतȡजȪही �ितȡ मȫ�ȡ पि 
पहुचȡ जȪ मȫ�ȡ पि चÛ�न उपिȪƠ नȯ �ि�ȡèत उपिȪƠ पȯश �ी जȪ मजबǗन �ि�ȡèत � MLR  � ǾÈ�ȡ ĦȪ डैड सȯ जमु[ 
304,34,427 IPC हȪनȡ पȡनȯ पि तहिीि हजȡ बिȡए �ȡयमी म�ु�मȡ ब�èत HC ǒ��ȡस 1750 �ȯ  अिसȡि थȡनȡ है बȡ� 
�ज[ अलभयȪ� नàबि पचȡ[ सȯ सलुचत �िȯ म�ु�मȡ हजȡ �ी èपशैि रिपȪट[ अफसिȡन बȡिȡ �Ȫ भȯजी जȡ�ȯ @ फैÈĚी �ȯ  
मिबȯ मȯ अÛय नȡश �बी हȪनȯ �ी आशं�ȡ हȪनȯ पि NDRF टीम �Ȫ मȫ�ȡ पि जȡनȯ बȡिȯ पहिȯ ही सलुचत Ǒ�यȡ जȡ च�ुȡ 
है @ मȫ�ȡ पि FSL टीम भȯजी जȡ�ȯ हȡिȡत बȡिȯ SHO सȡहब �Ȫ अ��त �िȡयȡ जȡ�ȯ @ अज- मȫ�ȡ घटनȡèथि SD-

MANDEEP ASI थȡनȡ �ुÖडिी Ǒ�0 16-5-2024 समय 10:00 PM  अज थȡनȡ-हèब आम�ȡ तहिीि थȡनȡ पि ĤȡƯ हȪनȯ 
पि म0ुन0 294 Ǒ�नȡं� 16/5/2024 िȡिȡ 304,34,427आईपीसी थȡनȡ �ुडिी �ज[ िजजèĚि Ǒ�यȡ जȡ�ि �àपयटुि 
Ʈȡिȡ FIR �ी Ĥलतयȡȱ तयैȡि �ि�ȯ  म0ु हजȡ �ी èपशैि रिपȪट[ ईिȡ�ȡ मजजèĚȯट सȡहब �ȡ पलुिस आयƠु सȡहब सȪनीपत 
� DCP सȡहब ईèट � ACP सȡहब िȡई �ी सȯ�ȡ मȯ बजरियȡ ईमȯि भȯजी जȡ िही है@ न�ि लमशि पलुिस मय असि 
तहिीि आरिं�ȡ HC �ȯ  लनज� I/O भȯजी जȡ िही है @ पचȡ[ SI/SDO महȯÛġ 258/RWR �ी हȡजिी मȯ Ǒ�यȡ �यȡ @ हȡिȡत 
बȡिȯ ĤबÛि� अफसि �Ȫ अ��त �िȡयȡ �यȡ @ � FSL टीम �Ȫ मȫ�ȡ पि पहुȱचनȯ बȡिȯ बजरियȡ टȯिीफȪन सǗलचत Ǒ�यȡ 
�यȡ @ 

Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2.

 
�ी �यी �ȡय[�ȡही : चǗंǑ� उपिȪƠ जȡन�ȡिी सȯ पतȡ चितȡ है Ǒ� अपिȡि �िनȯ �ȡ तिी�ȡ म� सं. 2 मɅ उãिȯ� 
िȡिȡ �ȯ  तहत है.):
(1)

13.
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I.I.F.-I 
ए�ी�Ǚ त जȡȱच फȡम[-I)

Haryana Police 
हरियȡणȡ पुलिस)

Registered the case and took up the investigation 
Ĥ�िण �ज[ Ǒ�यȡ �यȡ kि जȡंच �ȯ  लिए लियȡ 
�यȡ):  /  or ( यȡ)       

(2)

(3)

Directed (Name of I.O.) 
जȡंच अलि�ȡिी �ȡ नȡम): 
MANDEEP KUMAR

Rank 
प�): Asst. SI (Assistant Sub-
Inspector)

No. 
सं.): 596        to take up the Investigation 
�Ȫ जȡंच अपनȯ पȡस मɅ िȯनȯ �ȯ  लिए लन�ȶश Ǒ�यȡ 
�यȡ) or 
यȡ)

Refused investigation due to 
जȡंच �ȯ  लिए):           or 
�ȯ  �ȡिण इं�ȡि Ǒ�यȡ यȡ)
(4) Transferred to P.S. 
थȡनȡ): District 
जििȡ): 

on point of jurisdiction 
�Ȫ ¢ȯğȡलि�ȡि �ȯ  �ȡिण 
हèतȡंतरित).

F.I.R. read over to the complainant / informant, admitted to be correctly recorded and a copy given to 

the complainant /informant, free of cost. 
लश�ȡयत�तȡ[ / सǗचनȡ�तȡ[ �Ȫ Ĥȡथलम�ी प± �ि सुनȡई �यी, 
सही �ज[ हुई मȡनȡ kि ए� �Ȩपी लनशुã� लश�ȡयत�तȡ[ �Ȫ �ी �यी)

R.O.A.C. 


आि.ओ.ए.सी.)

14. Signature / Thumb impression
of the complainant / informant 


लश�ȡयत�तȡ[ / सǗचनȡ�तȡ[ �ȯ  
हèतȡ¢ि /अं�Ǘठȯ  �ȡ लनशȡन)

Signature of Officer in charge, Police Station 


थȡनȡ Ĥभȡिी �ȯ  हèतȡ¢ि)

Name 
नȡम): DAVENDER SINGH

Rank 
प�): I (Inspector)

No. 
सं.): 740RTK

Date and time of dispatch to the court 
अ�ȡित मɅ Ĥȯषण �ी Ǒ�नȡं� kि समय):15.

Attachment to item 7 of First Information Report 
Ĥथम सǗचनȡ रिपȪट[ �ȯ  म� 7 
संिÊन�):
Physical features, deformities and other details of the suspect/accused: ( If known / 
seen )

S. No. 


Đ.सं.)
Sex 


लिं�)
Date / Year 
Of Birth 


जÛम लतलथ / 
�ष[)

Build 
बनȡ�ट) Height 
(cms) 


�� 

सȯ.मी.)
)

Complexion 
िं�) Identification Mark(s) 
पहचȡन लचÛह)

1 2 3 4 5 6 7

1 Male     
               
Is pox pitted: Yes  


संǑ�Êि / अलभयुƠ �ी शȡिीरि� ǒ�शȯषतȡएȱ, ǒ��Ǚ लतयȡȱ kि अÛय ǒ��िण: 
यǑ� £ȡत 
/ �ȯ�ȡ �यȡ))  
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I.I.F.-I 
ए�ी�Ǚ त जȡȱच फȡम[-I)

Haryana Police 
हरियȡणȡ पुलिस)

2 Male     
               
Is pox pitted: Yes  

3 Male     
               
Is pox pitted: Yes  

4 Male     
               
Is pox pitted: Yes  

Deformities / 

Peculiarities 
ǒ��Ǚ लतयȡȱ 
/ ǒ�लशƴतȡएȱ)

Teeth 
�ȡȱत) Hair 
बȡि) Eye 
आȱ�Ʌ) Habit(s)

(आ�तɅ)
Dress Habit (s) 


पहनȡ�ȡ)

8 9 10 11 12 13

                

                

                

                

Language/Dialec

t 
भȡषȡ/बȪिी)
  Place  of 
�ȡ èथȡन) Others 
अÛय)

Burn Mark 


जिȯ हुए �ȡ 
लनशȡन)

Leucoderma 


िु�Ȫ�ȯमȡ[
सफ़ȯ � 
िÞबȯ))

Mole 
मèसȡ) Scar 
घȡ�) Tattoo 
�Ǘ�ȯ हुए 
�ȡ)

14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more particulars about the 
suspect/accused.


यह ¢ȯğ तभी �ज[ Ǒ�ए जȡएं�ȯ यǑ� लश�ȡयत�तȡ[ / सǗचनȡ�तȡ[ संǑ�Êि / अलभयुƠ �ȯ  बȡिȯ मɅ �Ȫई ए� यȡ उससȯ अलि� 
जȡन�ȡिी �ȯतȡ है)
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